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© Counsel for applicants : Sri S.K. Dey.
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Versus , 1
1. Union of India through the Genersl Manager, Eastern }r.i
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Railway, Calcutta. " -:é _'Zﬂf |fJ
2. The Senior Divisional FPersonnel Officer, E. Rly. Mughal 1 h |
Sarai, Chandauli..... +++++ Besponde E‘Eﬁw ."_ . P
: Counsel for respondents : Sri K.P., Singh. | -

ORDER (ORAL)
BY HON. MR, JUSTICE R.R.K. TRIVEDI, V.C.

j. | By this O.A. filed under section 19 of A.T. Act, .
1985, applicants have challenged the order dated 15.9.2000 |
(Annexure~I) by which the applicants have been posted at

some other places as they were surplus as Coach Attendants.

'} "~ Applicants have raised various grounds for 'challe'ng'ing the
- order including thet their pay was reduced and the order

has been passed without hearing.

2. Reszsting the claim of the applicants, reapand_
hava filed counter affidavit. In pazra 1l of the cﬁun

and thus, four junior persons were mquuﬁ;g; to be adju
in other departments or elsewhere. As per requirement

thevy were shifted under the impugned oxrder and was |

no illegality and arbitrariness as alleged.




3. Shri K.P. Singh submitted that ap
B.K. Pathak has already been i‘ as Assistant Guaz
and he has joined the post on 2-.'?'--1.;2-'_@#:_;}. - For applican
Ho.2, it has been s-tated that ho has'emesdied during
: on 11.,2.03.

the pendency of this case. Be expired
. LI ‘ " s
» in our opinion, the

O.A. has been rendered infructuous. The C.A. is accordingly

4, In view of the ahove

s_, dismissad as infructuous.

No order as to cos-ts. - :
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